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RAJYA SABHA

Tuesday, the nth August,
Sravana 1915 (Saka)

The House mot at eleven of the clock,
MR. CHAIRMAN in the Chair

1993/26

OBITUARY REFERENCE

MR. CHAIRMAN: Hon. Members I have
to refer with profound sorrow to the passing
away of Shri N, Sri Rama Reddy, a former
Member of the Rajya Sabha from the erst,
while State of Mysore on the 13th August,
1993 at Bangalore.

Shri Reddy was born in 1912 at District
Tumkur. Shri Reddy was a gold medalist in
practical agriculture and organised
cooperative societies and dairy devlopment
projects in Karnataka. He participated in the
freedom, movement and devoted himself to
the task of securing justice and dignity to the
weaker sections.

Shri Reddy was a Member of the Rajya
Sabha from April, 1960 to April. 1966 and
again from April, 1966 to April, 1972.

We deeply mourn the passing away of Shri
N. Sri Rama Reddy.

I request the Members to rise in
their places and observe silence as
a mark of respect, to the memory of

the departed..

(Hon. Members then stood in silence for
one minute.)

MR. CHAIRMAN: Secretary-General will
convey to the members of the beraved family
our sence of profound sorrow and deep
sympathy.

ORAL ANSWERS TO QUESTIONS

MR. CHAIRMAN: Q. No. 281, Shri
Maheshwar Singh.

584 R.S. 1

[17 AUG. 1993 ]

to Questions 2
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SHRIMATI JAYANTHI NATARA-
JAN; Sir, this is not correct...................
(Interruptions)...

MR. CHAIRMAN: This is not the time
for supplementaries.

v wyTRe fag : Al @

9% W E ... ()

MR. CHAIRMAN: Please, will
you sit down? ... (Interruptions)...
Let the Minister answer. Q. NCK,
281.
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THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU). (a) No,

Sir.

(b) and (c) Not applicable in view of (a)
above.
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Mr. Chairman you don't have to explain it.

Please ask your supplementary.

it agee fag o aaafy wdey,

fou wmd ? & ;A frow Efrge
# A s fe § owEdy gw
gRar ot gag 1040 E i frawr-
age agt fad 996 FHIW Y
IMgC 45 1000 THHGT M0 N0
£\ T War wd £ Foag WA
WeT § | F Afafem T o 3w
foee & ag @3 7 o ¥ ohw
THwR F &

T TFTT we fadr ¥ wody uaa-

I FY N TT wwAr & 9% 16608

o 1591 STEN AT qF §, 5 e

W%%ga'rﬁaﬁ w1 96 wfawT ST AV
, g

SHRIP. V. RANG AY YA NAI-DU;
Mr. Chairman, Sir, the hon.

Member has referred to the exchange at Kulu
and said, it has been overloaded. The
capacity of the Kulu exchange is 1,056
and it is ia factthat in view of the heavy
demand there, one thousand connections have
been given working connections, and the
waiting list Is still 317. In view of this, we
are expending the exchange at Kulu. We
have already expanded,, by adding 256
clients, the C-DOT type of  telephone ex-
change and another exchange of 512 lines of
C-DOT! is in progress andis likely to
be commissioned by September, 1993.
There are further plans to increase the
capacity of the 512 C-DOT exchange
to 1,400 lines by March, 1994.
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SHRI P. V. RANGAYYA NAIDU: Mr.
Chairman, Sir, the hon. Member has rightly
pointed out that the Communication Minister
hails from Himachal Pradesh and I am sure,
Mr. Sukh Ram is very mucn interested in the
development of Himachal Pradesh ...

SHRI V. NARAYANASAMY: And also
other States.

SHRI P. V. RANGAYYA NAIDU: After
all, he has been there for only six months and
Himachal Pradesh requires special attention.
In 'fact, I was telling my officers yesterday
that if I had continued in the Communications
Ministry. I would have given top priority to
Himachal Pradesh because it is a very
important tourist place and many people go
there. Last year I happened to visit that place.
Mr. Singh also met me there and explained
the problems. We are fully aware of the need
to develop an affective telephone system in
Himachal Pradesh. I will pass it on to the
officers and the Minister concerned .

Regarding Manali, it is a fact that at the
moment there is no STD facility rand fibre
optical line has been laid from Kulu to
Manali, which is connected from Delhi to
Ku'u at Satellite Earth Station with 36
circuits. And now unfortunately during the
recent floods the roads have been washed
away; as a result this fibre optical line has
also been adversely affected.  And at some
places it has

1993171 to Questions 6

been cut. Now restoration work is going on
and within a short time, by about September-
October, I think the STD line will be
inaugurated at Manali, and I am sure, the
hon. Member ,also will be invited when it is
commissioned.
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MR. CHAIRMAN: Please, I want to give
a chance to another Member from Himachal
Pradesh.

4
4
Pt
i

T oz fwd ¥ omar § iR oW
mivdt & w3l W &

™ 2 ? (m)ww ¥ & ag
qeAT WEM B AT mw gv dw H
gy fagon % famfed
fum aare feesit g A2 & ga oiw
sfaw or% & G GI TERS

or faftr ad F voT s W@
fardor foar @, F0 9H AG FTA 2

SHRI P. V. RANGAYYA NAIDU: Sir, I
will pass on this request from the hon.
Member regarding restriction on out-of-turn
connections to Shri Sukh Ram. It is a fact that
some judgement has been given by the Delhi
High Court. Sir, the Department is examining
it. Whatever... (Interruptions) . Let me
complete my answer.

MR. CHAIRMAN: Let him complete.

SHRIP. V. RANGAYYA NAIDU: I will
pass on this request to Shri
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Sukh Ram for his consideration and action.
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SHRI P. V. RANGAYYA NAIDU: Sir, so
'far as my knowledge goes there is no such
criterion. It was the discretionary quota of a
Minister. The Minister was giving out-of-turn
telephone connections at his discretion
sometimes on the request of Members of
Parliament and the pub-lie. That was the
criterion. As I have already mentioned, a
judgement hag been given by the Delhi High
Court. The Ministry is examining it and
action will be taken after due consideration.

SHRI K. R. JAYADEVAPPA: Sir, through

you, I would like to know from the hon.
Minister in how many
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to Questions 8

excnanges in India, telephones, more than
their capacity, have been installed.

SHRI P. V. RANGAYYA NAIDU: At the
moment, I don't have this information. I will
pass on this information to the hon.
Miember.
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SHRI P. V. RANGAYYA NAIDU: Sir,
the main question relates to Himachal
Pradesh. I want a separate notice.

SHRI INDER KUMAR GUIJRAL: Sir, the
hon. Minister may be knowing that it was
pointed out to the Communication Minister
that the Delhi telephone system, approxima-
tely half of it, if not more, has been out of
commission ever since we had heavy rain's,

MR. CHAIRMAN: This question relates to
Himachal Pradesh Pradesh. /
4
SHRI INDER KUMAR GUIJRAL: Yes,
this question relates to Himachal Pradesh.
But telephones are common. Can the
Minister indicate a date by which, at least,
Delhi telephones as a whole will start func-
tioning .

MR. CHAIRMAN: Mr. Minister, can you
answer it?

SHRI P. V. RANGAYYA NAIDU: I will
answer it. Sir, it is a fact that around 40,000
telephones ~ went out
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of order due to cable faults as a result of
heavy rains in Delhi. Yesterday only 1
answered this question in the Lok Sabha. That
is why the figures are available with me. All
these 40,000 telephones, except 2,250
telephones, have been restored. Out of these
2,250 telephones, 1300 telephones remained
dead for more than seven days. We have
already assured in the Lok Sabha that efforts
are being made to see that all these 2250
telephones which are dead because of cable
fault arising out of rains are restored within
seven days. Normally, we have around 7000
to 9000 Telephones going out of order in
Delhi out of a total of 8 lakh telephones for
various other reasons. But what I am referring
to is the telephones which went out of order
as a result of flooding of the cables. We can
assure the Member that it will be restored
within seven days_

Import of Silver

*282. SHRI K. K. VEERAPPAN:
SHRIV. GOPALSAMY:f

Will the Minister of FINANCE be pleased
to state:

(a) what quantity of silver has been
brought into the country by NRI's since the
relaxation of import of silver;

(b) what is the amount of foreign
exchange Government has earned on this
account so far;

(c) what are the airport and port-wise
figures of imported silver as on date;

(d) what quantities of silver has been
confiscated so far during this period, the
details thereof including the quantity and its
value;

(e) whether the smuggling of silver
since the introduction of new policy has come
down or gone up; and

1tThe question was actually asked on the
floor of the House by Shri V. Gopalsamy.
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(f) whether there is any proposal to review
the policy, if so, what are the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHAR MUKTHY): (a) to
(f) A statement is laid on the Table of the
House.

Statement

(a) A quantity Of 1690 tonnes of silver
has been imported upto 31.07.1993 under the
Silver Import Scheme.

(b) An amount of Rs. 85 crores in
convertible foreign currency has been earned
as Customs duty on the above import.

(c) The silver is imported mainly by air.
Airport-wise figures of imported silver up-to
31.07.1998 are as

under:—
NG, Airpori Quantity
(inKgs.)

1. Bombay . . . 692453
2. Dethi . . . . 482307
3. Madras . . . . 4245391
4, Calcutta . . . . 11934
5, Calieut . . ' . 51712

6. Trivandrum . . . 26703

(d) From February, 1993 to July, 1993, a
quantity of approximately 33 tonnes of silver
was seized by the customs authorities. The
market value of this silver is approximately
Rs. 1957 lakhs.

(e) The licit import of substantial
quantity of silver and decline in the margin of
profit in smuggling of silver and also decline
in seizures of silver after introduction of
Silver Import Scheme appear to show that
smuggling of silver has come down.

(f) There is no proposal, at present,
under the consideration of the



